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preference to those areas which are far away
from coalfields ?

SHRI R. L. CHATURVEDI : 1 can
say we will consider this.

SHRI KAMALNAYAN BAJAJ: They
bave not considered even these things. How

are thev running the Government 7
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Expenditure Incurred on Advertisment
by Firms

+
SHRI SURAJ BHAN :

SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total amount of expenditure
incurred on advertisemeni by M/s. B. K.
Khanna and Company (P) Ltd,, New Delhi ;
the Indian Engineer and Commercial
Corporaption Ltd., New Delhi; the Sind
Knitwears, Ludhiana ; Mjs. Khemka snd
Company, New Delhi ; M/s. Bharat Vanidhya
Private Ltd.,, New Delhj: and M/s. York
Hosiery Mills, Ludhiana during the last three
years ;

(b) whether Government have recelved
any complaints about these firms :

(c) if so, the details thereof and the
action taken by Government thereon ; and

(d) the total amount of advertisement
given by cach firm to the Patriot, Link and
other pro-communist papers in the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATH REDDY): (a) to (d). A Statement
is laid on the Table of the House.

*1714.

Statement
(a) Expenditure incurred on advertise- ment by the companies referred to in part ‘a)

of the question is as follows :

Name of the company 1966-67 1967-68 1968-6
Rs. Rs, Rs.
1 2 3
I. Bbarat Vanidhya Pvt. Ltd., New Delhi, 23,341 10,812 13,585
2. M/s. Khemka Aviation Pvt. Lid. 36 4,443 5,452
3. Indisn Epgineering and Commercial
Corporation Pvt. Ltd,, Kanpur. 66,217 88,076  Not available,
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New Delhi.
5. Sind Knitwears, Ludhiana

6. York Hosiery, Ludhiana (now York

Hosiery Mills Pvt, Ltd.)

. ———  ———

B. K, Khanna and Co. (Pvt.) Ltd.,

Advertisement expenditure not show;
separately in the Balance-sheet.

Is not a company registered under the
Companies Act.

The firm ‘York Hosiery' Mills,

Ludhiana was incorporated as a
Private Ltd. company oaly on
14-4-1969 and its first Balance-sheet is
not yet due.

(b) No, Sir.
(¢) The Department of Company Affairs

has not received any complaint during the
last five \ears.

(d) The companies are not required to
indicate the company-wise break-up of
receipts or expenditure in connection with
advertisements in the annual returns filed by
them in accordance with the provisions of
the Companies Act. Hence the information
sought is not available.
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SHRI RAGHUNATHA REDDY : This
Department has no information regarding
that. The question may be addressed to the
Ministry of Foreign Trade.
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SHRI RAGHUNATHA REDDY : That
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examine il.
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_ SHRI RAGHUNATHA REDDY : I have
given the figures of advertisement in the
statement, The figures speak for themselves.

I do not want 10 express any opinion about
that.

In respect o' other matters raised by the
hon, Member, there are a pumber of com.
panics in India which carry on irade and
other hinds of economic collaboration with
the Communist countries. This Ministry
does not have information ; the Ministiy of
Foreign Trade may be able to give the
answer.
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SHRI RAGHUNATHA REDDY : The
law in this aspect, the hon, Member is aware
of, has amenced under Sec. 293 A of the
Companies Act. In what manner the law
has to be interpreted and what should be its
effect—1 am not here to give a legal opinion
on the question.

SHRI N. K. P. SALVE :
tion of legal opinion.

It is no ques-
This information,..

MR. SPEAKER : Order please. The
simple question is : whether in such cases
Government is contemplating a ban on that.
It is no question of legal opinion.

SHRI RAGHUNATHA REDDY : 1
may respectfully submit that uoder Sec. 291
A, as the law as amended stands, the
companies are prohibited from making
donations to political Parties or for political
purposes. The ccmpanies can give advertise-
ments to newspapers. Suppose, the adver-
tisement fee given is so disproportionate,
probably it may be a matter for the court’s
interpretation. 1 cannot say anything on
that,

SHRI K. LAKKAPPA : There is one
company called Dalmia Sahu Jain which has
supplied calendars to all Members of Parlia-
ment wherein all the photographs of all
political leaders have been published includ-
ing that of Mr Fakhruddin Ali Ahmed and
Mr. A. K. Gopalan. (/nterruptions 1t looks
as if the leaders of all the political Parties
bhave taken money from the Dalmia Sabhu
Jain Group. If such clandestine photographs
are published in the calendars supplied by
Dalmias, is there any resiriction by the
Government to ban such clandestine adver-
tisements 7 What action is the Government
going to take against the Dalmia company
regarding thin ?  Will the Minister explain
the position bocause members are supplied
the calendars.

MR. SPEAKER : Mr. Lakkappa, you
are asking a very specific question, but I am
sorry, this is not within the scope of the
question.

SHRI K. LAKKAPPA : Sir, I am asking
a very relevant question. These companies
arc paying money for advertisement and for
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propagenda of political parties. Why is this
company is allowed to print photos of politi-
cal leaders in advertisements in such a wav
that it pives the image that political leaders
are taking money from the company ? Why
should this companv be allowed to use such
advertisemen's 7 This is my specific question.
What is the answer which Government can
give 7

MR. SPEAKER : You are a distinguished
lawyer yourself. You can ask a quesiion in
general terms about advertisement but not in

respect of a particular company. He is not
in a position to answer.
SHRI K, LAKKAPPA: My question

is very specific

SHRI BAL RAJ MADHOK : These are
the companies of people who are Russia’s
men and they support only those who are
Russia’s men.

MR. SPEAKER * You are taking a
chance in between out of nothing,

SHR] K. LAKKAPPA : My question
should be answered, Sir. Why should they
allow such adverti t? It is mi of
all political leaders.

MR. SPEAKER : He is not in a position
to answer.

SHRI A, SREEDHARAN : He has
put a general guestion on principle, Sir.

SHRI K. LAKKAPPA : Leaders”
phutos are allowed freely by this company-
wallah. I would like to know why such a
restriction has not been put in respect of
advertirement of political leaders,

MR. SPEAKER :
tion to answer that.

He is pot in & posi-

SHRI K. LAKKAPPA : 1 seek your
protection, Sir. You may kiodly direct the
Minister to answer that question, They
should ban such advertisements,

SHRI RAGHUNATHA REDDY: As
you were pleased to observe, Sir, Mr.
Lakkeppa is a very distinguished lawyer.
If the law of the land is such and if 293 A
can be interpreted to mean prohibition of
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advertisements by way of printing of
leaders' ph:os, certainly it will jcome within
the purview of that: otherwise it will
not.
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SHRI RAGHUNATHA REDDY : As
the hon. Member has observed, the Govern-
ment brought forward some law which the
Parliament has passed, and also this was
communicated to the com>anies and business
organisations, drtwing their attention to
the provisions of the law, which prohibit
donations to political partier. I am not
able immediately 19 recollect whether any
response was there for this circular.
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SHRI F.A. AHMED : After this
matter has been considered cerefully by us,

1 shall keep this suggestion in mind to see
1f any ceiling is called for,
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MR. SPEAKER : You are only making
a suggestion.
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SHRI REGHUNATHA REDDY : All

these aspects suggested by the hon. Member
will be examined.
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SHORT NOTICE QUESTION

Lauaching of Communication Satellite
+

SNQ No. 36. ShR] D. N. PATODIA :
SHRI G. VISWANATHAN

SHRI J. MOHAMED IMAM :

SHRI S. K. TAPURIAH :

Will the Migister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a communication satellite
is likely to be launched in India in
1972 3

(b) whether Government have plans (o
use television for educational purposes :
and

(c) if so, thc steps which Government
have taken io this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) to (c). A statement is laid on
the Table of the Sabha.

Statement

The National Aeronautics and Space
Administration of U. 8. A. is proposing to
launch a synchronous satellite in 1973, The
Government of India in the Department of
Atomic Energy have reached an under-
standing with NASA for using the facilities
available in this satellite for an experiment
on satellite-based instructional television for
about & yeer,

Taking into account the proposed satel-
lite television experiment as well as the
expected expansion of coverage of All
Iodta Radio’s television net-work in India
the Ministry of Education propose to exploit
televislon as a powerful tool for education.
It iIs also proposed to integrate plans regard-
in' audip-visual education, school radio

educational television, teacher
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training programmes and programmes for
upgrading science education.

The following steps have already been
taken :—

1. A Special Cell has bezn established
in the Ministry of Educational and
Youth Services 1o look “after all
aspects of software arrangements
for educational television.

2. A detailed scheme has been drawn
up for inclusion in the Fourth
Plan for establishing a Training
Centre at a total cost of Rs. ¢0
lakns for production of educational
television lessons and for training
of teachers,

3,  Agssistance has been sought from
the United Nations Development
Programme for experts, equipment
and for training facilities for Indian
pzrsonnel.

SHRI D. N. PATODIA :  Adult educa-
tion is the most serious problem in India,
and even today, as many as about 70 per
cent of our population are illiterate,
Looking at the success of the NASA
programme in other countries in the world,
I have no doubt that adult education
problems can be effectively solved only if
it is properly arranged on a TV net work
all over the country. To that extent, the
arrangement with the NASA is welcome.
But the answer of the hon, Minister is very
much incomplete.

I would like to know from ‘he hon.
Minister how many places in India will be
covered by the communication satellite
system from 1973 on wards ? Actording to
the answer givei, it appears that this would
be for only one year on an experimental
basis, What arrangement do Government
propose *o make to extend the period byond
one year so that facilities for propaganda
education may be available to the people
and to illiterate masses in the villages for a
longer period ?

DR. V.K. R, V. RAO: Iam in entire
agreement with the hon, Member “about the
importance of adult literacy and adult
cducation. We hope that the production
of these facilitics which will cnable us to
have a link-up all over the country will help
us in having a really massive adult education

programme.





